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Seventeenth Loksabha

=

Title: Papers laid on the Table of the House by Ministers/Members.

AT 3He : 3d U7 GHT Ued UR 9 SITE |

3MgcH TR 2, I 79 Sguiid [Nig |

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION, MINISTER OF STATE
OF THE MINISTRY OF PLANNING AND MINISTER OF STATE
IN THE MINISTRY OF CORPORATE AFFAIRS (RAO INDERJIT
SINGH): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English
versions) of the Investor Education and Protection Fund
Authority, New Delhi, for the year 2019-2020.
(11) A copy of the Annual Accounts (Hindi and English
versions) of the Investor Education and Protection Fund
Authority, New Delhi, for the year 2019-2020, together
with Audit Report thereon.
(111) Statement regarding Review (Hindi and English versions)
by the Government of the working of the Investor
Education and Protection Fund Authority, New Delhi, for
the year 2019-2020.
(2) Statement (Hindi and English versions) showing reasons

for delay in laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 5196/17/21]
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(3) A copy of the Annual Report (Hindi and English versions) on the
working and Administration of the Companies Act, 2013 for the year

ended 315 March, 2021.
[Placed in Library, See No. LT 5197/17/2

(4) A copy each of the following Notifications (Hindi and English
versions) under Section 241 of the Insolvency and Bankruptcy Code,
2016:-

1. The Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) (Third Amendment)
Regulations, 2021 published in Notification No. IBBI/2021-

22/GN/REG 078 in Gazette of India dated 301 September,
2021.

2, The Insolvency and Bankruptcy Board of India (Liquidation
Process) (Second Amendment) Regulations, 2021 published in
Notification No. IBBI/2021-22/GN/REG/079 in Gazette of

India dated 30t September, 2021.

[Placed in Library, See No. LT 5198/17/21]
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[Placed in Library, See No. LT 5199/17/21]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(DR. BHAGWAT KARAD): On behalf of Shri Pankaj; Chaudhary, I beg

to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English

versions) under Section 29 of the International Financial Services Centres
Authority Act, 2019:-

1.

about:blank

The International Financial Services Centres Authority
(Issuance and Listing of Securities) Regulations, 2021
published in Notification No. IFSCA/2021-22/GN/REGO015 in

Gazette of India dated 19t July, 2021.

The International Financial Services Centres Authority
(Registration of Insurance Business) Regulations, 2021
published in Notification No. F. No. IFSCA/2021-

22/GN/REGO16 in Gazette of India dated 20! October, 2021.

The International Financial Services Centres Authority
(Insurance Intermediary) Regulations, 2021 published in
Notification No. IFSCA/2021-22/GN/REG-017 in Gazette of

India dated 20t October, 2021.
The International Financial Services Centres Authority (Capital

Market-Intermediary)  Regulations, 2021  published in
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Notification No. IFSCA/2021-22/GN/REG-018 in Gazette of
India dated 20 October, 2021.
5. S.0.4246(E) published in Gazette of India dated 14" October,

2021 amending the First Schedule of the International Financial
Services Centres Authority Act, 2019.

[Placed in Library, See No. LT 5200/17/21]

(2) A copy each of the following Notifications (Hindi and English
versions) under Section 25 of the Coinage Act, 2011:-

The Coinage of One Rupee, Two Rupees, Five Rupees, Ten Rupees and
Twenty Rupees Rules, 2021 published in Notification No. G.S.R.783(E) in
Gazette of India dated 8t November, 2021.

The Coinage (Issue of Commemorative coin to commemorate the occasion

of Harcourt Butler Technical University Kanpur Centenary Celebrations)
Rules, 2021 published in Notification No. G.S.R.806(E) in Gazette of

India dated 18th November, 2021.
[Placed in Library, See No. LT 5201/17/21]

(3) A copy of the Circular No. 4 of 2021 (Hindi and English versions)

dated 23" March, 2021 regarding clarifications on provisions of the Direct
Tax Vivad se Vishwas Act, 2020.

[Placed in Library, See No. LT 5202/17/21]

(4) A copy of the Notification No. S.0.1432(E) (Hindi and English
versions) published in Gazette of India dated 315 March, 2021, together

with an explanatory memorandum notifying the date for filing of
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declaration under the Taxation and other Laws (Relaxation of certain
provisions) Act, 2020.

[Placed in Library, See No. LT 5203/17/21]

(5) A copy each of the following Notifications (Hindi and English

versions) under Section 296 of the Income-tax Act, 1961 :-

1. The Income-tax (20th Amendment) Rules, 2021 published in
Notification No. G.S.R.509(E) in Gazette of India dated 27" July,

2021, together with an explanatory memorandum.
2. The Income-tax (22nd Amendment) Rules, 2021 published in

Notification No. G.S.R.545(E) in Gazette of India dated gth
August, 2021, together with an explanatory memorandum.

3.  The Income-tax (231“:l Amendment) Rules, 2021 published in
Notification No. G.S.R.551(E) in Gazette of India dated 10th

August, 2021, together with an explanatory memorandum.
4. The Income-tax (24th Amendment) Rules, 2021 published in
Notification No. G.S.R.578(E) in Gazette of India dated 18th

August, 2021, together with an explanatory memorandum.
5. The Income-tax (25th Amendment) Rules, 2021 published in
Notification No. G.S.R.604(E) in Gazette of India dated 31%

August, 2021, together with an explanatory memorandum.

6. S.0.3561(E) in Gazette of India dated 1! September, 2021,
together with an explanatory memorandum constituting 3 Boards

of Advance Ruling for the purpose of giving advance rulings.

7. S.0.3562(E) in Gazette of India dated 1%' September, 2021,
together with an explanatory memorandum appointing the date
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01.09.2021 for the purpose of filing applications.
8. The Income-tax (26th Amendment) Rules, 2021 published in
Notification No. G.S.R.612(E) in Gazette of India dated 2™

September, 2021 together with an explanatory memorandum.
9. The Income-tax (26"h Amendment) Rules, 2021 published in

Notification No. G.S.R.616(E) in Gazette of India dated 6th

September, 2021, together with an explanatory memorandum and
corrigendum thereto published in Notification No. G.S.R.619(E)

dated 7t September, 2021.
10. The Income-tax (28th Amendment) Rules, 2021 published in
Notification No. G.S.R.623(E) in Gazette of India dated joth

September, 2021, together with an explanatory memorandum.
11.  The Income-tax (29th Amendment) Rules, 2021 published in
Notification No. G.S.R.627(E) in Gazette of India dated 13

September, 2021, together with an explanatory memorandum.
2. The Income-tax (30™ Amendment) Rules, 2021 published in
Notification No. G.S.R.661(E) in Gazette of India dated 24th

September, 2021, together with an explanatory memorandum.
13.  The Income-tax (315 Amendment) Rules, 2021 published in

Notification No. G.S.R.713(E) in Gazette of India dated 1%

October, 2021, together with an explanatory memorandum.
14. The Relaxation of Validation (Section 199 of the Finance Act,
2012) Rules, 2021 published in Notification No. G.S.R.737(E) in

Gazette of India dated 14th October, 2021, together with an

explanatory memorandum.
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(6)

15. The e-Settlement Scheme, 2021 published in Notification No.

S.0.4584(E) in Gazette of India dated 1% November, 2021,

together with an explanatory memorandum.

16.  S.0.4207(E) in Gazette of India dated 11t October, 2021,

together with an explanatory memorandum exempting certain
class of persons from the requirement of filing of return of
income from the assessment year 2021-22 onwards subject to

conditions specified therein.
[Placed in Library, See No. LT 5204/17/21]

A copy each of the following Notifications (Hindi and English

versions) under section 159 of the Customs Act, 1962:-

about:blank

1. S.0.3068(E) published in Gazette of India dated 30th July, 2021,

together with an explanatory memorandum regarding revision of
tariff value on Edible Oils, Brass-scrap, Gold, Silver and Areca

Nuts based on international prices.

. Notification No. 65/2021-Customs (N.T.) dated 5t August, 2021,

together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of

imported and export goods.

S.0.3243(E) published in Gazette of India dated 11th August,
2021, together with an explanatory memorandum regarding
revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver

and Areca Nuts based on international prices.
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4.

about:blank

S.0.3296(E) published in Gazette of India dated 13th August,
2021, together with an explanatory memorandum regarding
revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver

and Areca Nuts based on international prices and corrigendum

thereto published in Notification No.S.0.3365(E) dated 17t
August, 2021.

5. Notification No. 68/2021-Customs (N.T.) dated 19t August, 2021,

together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of

imported and export goods.

S.0.3559(E) published in Gazette of India dated 315" August,
2021, together with an explanatory memorandum regarding
revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver

and Areca Nuts based on international prices.

Notification No. 71/2021-Customs (N.T.) dated ond September,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.

S.0.3793(E) published in Gazette of India dated 15th September,
2021, together with an explanatory memorandum regarding
revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver

and Areca Nuts based on international prices.
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9.

10.

I1.

12.

13.

14.

about:blank

Notification No. 74/2021-Customs (N.T.) dated 16t September,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.

S.0.4045(E) published in Gazette of India dated 30th September,
2021, together with an explanatory memorandum regarding
revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver

and Areca Nuts based on international prices.

Notification No. 80/2021-Customs (N.T.) dated 7! October,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.

S.0.4297(E) published in Gazette of India dated 14th October,
2021, together with an explanatory memorandum regarding
revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver

and Areca Nuts based on international prices.

Notification No. 82/2021-Customs (N.T.) dated 215 October,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.

S.0.4527(E) published in Gazette of India dated 29th October,
2021, together with an explanatory memorandum regarding
revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver

and Areca Nuts based on international prices.
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15.

16.

17.

18.

19.

about:blank

Notification No. 88/2021-Customs (N.T.) dated 29th October,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.

Notification No. 90/2021-Customs (N.T.) dated 3" Novemebr,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.

S.0.4753(E) published in Gazette of India dated 15™ November,
2021, together with an explanatory memorandum regarding
revision of tariff value on Edible Oils, Brass-scrap, Gold, Silver

and Areca Nuts based on international prices.

Notification No. 92/2021-Customs (N.T.) dated 18t November,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.

Notification No. 93/2021-Customs (N.T.) dated 24t November,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.
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20.

21.

22,

23.

about:blank

Notification No. 94/2021-Customs (N.T.) dated 25th November,
2021, together with an explanatory memorandum regarding
revised rates of exchange for conversion of certain foreign
currencies into Indian currency or vice-versa for the purpose of

assessment of imported and export goods.

G.S.R.582(E) published in Gazette of India dated 191" August,
2021, together with an explanatory memorandum seeking to
amend Notification number 34/2021- Customs dated 29.06.2021,
for reduction in the BCD on Crude Soya Oil [1507 10 00] from
15% to 7.5%; Crude Sunflower Oil [1512 11 10] from 15% to
7.5%; Refined Soya Oil [1507 90 10] from 45% to 37.5%;
Refined Sunflower Oil [1512 19 10] from 45% to 37.5%, from
20th August 2021 till 30th September 2021.

G.S.R.601(E) published in Gazette of India dated 30™ August,
2021, together with an explanatory memorandum seeking to
amend Notification No. 28/2021- Customs dated 24.04.2021, in
order to extend the wvalidity of exemption under the said
notification up to 30th September, 2021, as a Covid-19 relief

measure.

G.S.R.624(E) published in Gazette of India dated 10™
September, 2021, together with an explanatory memorandum
seeking to amend the Notification No. 50/ 2017 -Customs dated
30.06.2017 and notification No. dated 11/2021 dated 01.02.2021
in order to reduce the BCD on Crude Soya-bean Oil falling under
tariff item 1507 10 00 from 7.5% to 2.5% (b) reduce the BCD on
Crude Sunflower Oil falling under tariff item 1512 11 10 from
7.5% to 2.5% (c) reduce the BCD on Crude Palm Oil falling
under tariff item 1511 10 00 from 10% to 2.5% (d) reduce the
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24.

25.

26.

27.

about:blank

BCD on Crude Palm Oi1l falling under tariff item 1511 10 00 from
17.5% to 20% (e) reduce the BCD on Crude Refined Soya-bean
Oil falling under tariff item 1507 90 10 from 37.5% to 32.5% (f)
reduce the BCD on Refined Sunflower Oil falling under tariff
item 151910 00 from 37.5% to 32.5% (g) reduce the BCD on
Refined the RBD Palmolein Oil and others falling under sub-
headingl1511 90 from 37.5% to3 2.5%.

G.S.R.625(E) published in Gazette of India dated 1oth
September, 2021, together with an explanatory memorandum

seeking to rescind the notification No. 34/2021- Customs dated
29.06.2021.

G.S.R.640(E) published in Gazette of India dated 17th
September, 2021, together with an explanatory memorandum
seeking to increase the BCD rate from 10% to 20% on Lentils
(Masur) [0713 40 00], originating in or exported from USA.

G.S.R.672(E) published in Gazette of India dated 20th
September, 2021, together with an explanatory memorandum
seeking to extend the exemption on Covid-19 vaccines when
imported into India from whole of the duty of Customs leviable
thereon, upto 31st December, 2021.

G.S.R.708(E) published in Gazette of India dated 30th
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 50/2017-Customs, dated 30th
June, 2017 to give effect to recommendations of GST Council in
its 45th meeting on IGST on imports related to Spinal Muscular
Atrophy disease, etc. as well leasing and /or renewal of lease of

aircrafts.
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28.

29.

30.

about:blank

G.S.R.709(E) published in Gazette of India dated 30t
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 90/2009-Customs, dated the
7th September, 2009 and 60/2011-Customs dated the 14th July,
2011 to implement GST Council recommendation 1n its 45th
meeting on IGST on imports related to goods from Antarctica and
Border haats.

G.S.R.733(E) published in Gazette of India dated 13t October,
2021, together with an explanatory memorandum seeking to give
effect to the following changes in BCD from 14.10.2021 up to
31.03.2021, namely:- a. BCD on Crude Soya-bean Oil falling
under tariff item 1507 10 00 is reduced from 2.5% to Nil; b. BCD
on Crude Palm Oil falling under tariff item 1511 10 00 is reduced
from 2.5% to Nil; ¢. BCD on Crude Sunflower Oil falling under
tariff item 1512 11 10 1s reduced from 2.5% to Nil; d. BCD on
Refined Soya-bean Oil falling under tariff item 1507 90 10 is
reduced from 32.5% to 17.5% e. BCD on RBD Palmolein Oi1l &
others falling under sub-heading 1511 90 is reduced from 32.5%
to 17.5% f. BCD on Refined Sunflower Oil falling under tariff
item 1512 19 10 1s reduced from 32.5% to 17.5%.

G.S.R.734(E) published in Gazette of India dated 13t October,
2021, together with an explanatory memorandum seeking to give
effect to the following changes in AIDC from 14.10.2021 up to
31.03.2022, namely:- a. AIDC on Crude Soya-bean Oil falling
under tariff item 1507 10 00 is reduced from 20% to 5% b. AIDC
on Crude Palm Oil falling under tariff item 1511 10 00 is reduced
from 20% to 7.5% c. AIDC on Crude Sunflower Oil falling under
tariff item 1512 11 10 is reduced from 20% to 5%.
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31.  G.S.R.756(E) published in Gazette of India dated 2274 October,
2021, together with an explanatory memorandum seeking to
amend notification No. 96/2008- Customs dated 13.08.2008 to
include Sierra Leone in the list of Least-Developed countries
(LDCs) to whom provides duty-free tariff access under India’s
Duty Free Preference (DFTP) Scheme, 2008.

32.  G.S.R.757(E) published in Gazette of India dated 2214 October,
2021, together with an explanatory memorandum seeking to
amend notification No. 25/2021 - Customs dated 31.03.2021 to
prescribe combined quota of 7000 tons @ 0% in respect of
products with HS Code 16041410, 16041410 and 16042000 and
combined quota of 1.50 million litres @ 50% in respect of
products with HS Code 220844011, 22084012, 22084091 and
22084092,

33, G.S.R.781(E) published in Gazette of India dated 3" November,
2021, together with an explanatory memorandum seeking to
reduce the Road and Infrastructure Cess (RIC) collected as
Additional duty of Customs on Petrol from Rs. 18 per litre to Rs.
13 per litre and Diesel from Rs. 18 per litre to Rs. 8 per litre.

34, The Levy of Fees (Customs Documents) Amendment
Regulations, 2021 published in Notification No. G.S.R.719(E) in

Gazette of India dated 171 February, 2021, together with an
explanatory memorandum.

35, The Bill of Entry (Electronic Integrated Declaration and
Paperless Processing) Amendment Regulations, 2021 published in

Notification No. G.S.R.218(E) in Gazette of India dated 29th

March, 2021, together with an explanatory memorandum.

about:blank 14/57



36. The Bill of Entry (Forms) Amendment Regulations, 2021
published in Notification No. G.S.R.219(E) in Gazette of India

dated 29™ March, 2021, together with an explanatory
memorandum.

37. The Sea Cargo Manifest and Transhipment (Amendment)
Regulations, 2021 published in Notification No. G.S.R.238(E) in

Gazette of India dated 31%% March, 2021, together with an
explanatory memorandum.

38. The Customs (Verification of Identity and Compliance)
Regulations, 2021 published in Notification No. G.S.R.249(E) in

Gazette of India dated 5% April, 2021, together with an

explanatory memorandum.

39. The Sea Cargo Manifest and Transhipment (Second Amendment)
Regulations, 2021 published in Notification No. G.S.R.265(E) in

Gazette of India dated 15t April, 2021, together with an
explanatory memorandum.

40. The Sea Cargo Manifest and Transhipment (Third Amendment)
Regulations, 2021 published in Notification No. G.S.R.356(F) in

Gazette of India dated 31%' May, 2021, together with an
explanatory memorandum.

41. The Sea Cargo Manifest and Transhipment (Fourth Amendment)
Regulations, 2021 published in Notification No. G.S.R.457(E) in

Gazette of India dated 30t June, 2021, together with an

explanatory memorandum.
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42. The Sea Cargo Manifest and Transhipment (Fourth Amendment)
Regulations, 2021 published in Notification No. G.S.R.466(E) in

Gazette of India dated 30 June, 2021, together with an

explanatory memorandum.

13. G.S.R.466(E) published in Gazette of India dated 1! July, 2021,

together with an explanatory memorandum containing

corrigendum to the Notification No. 41/2018-Customs dated 14th
May, 2018.

44, The Sea Cargo Manifest and Transhipment (Fifth Amendment)
Regulations, 2021 published in Notification No. G.S.R.504(E) in

Gazette of India dated 23 July, 2021, together with an
explanatory memorandum.

4s. The Customs Brokers Licensing (Amendment) Regulations,
2021 published in Notification No. G.S.R.505(E) in Gazette of

India dated 237 July, 2021, together with an explanatory
memorandum.

46. The Sea Cargo Manifest and Transhipment (Sixth Amendment)
Regulations, 2021 published in Notification No. G.S.R.521(E) in

Gazette of India dated 30t July, 2021, together with an
explanatory memorandum.

47. The Sea Cargo Manifest and Transhipment (Seventh
Amendment) Regulations, 2021 published in Notification No.

G.S.R.606(E) in Gazette of India dated 31%' August, 2021,
together with an explanatory memorandum.

a8. The Sea Cargo Manifest and Transhipment (Eighth Amendment)
Regulations, 2021 published in Notification No. G.S.R.677(E) in
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Gazette of India dated 30t September, 2021, together with an

explanatory memorandum.

4. G.S.R.663(E) published in Gazette of India dated 24™
September, 2021, together with an explanatory memorandum
notifying the manner of issue of duty credit for goods exported
under the Scheme for Rebate of State and Central Taxes and
Levies and the conditions and restrictions governing the issuance
of duty credit, in accordance with Government of India, Ministry
of Textile, Notification No. 12015/11/2020/TTP dated 13.08.2021.

s0. The Electronic Duty Credit Ledger Regulations, 202 1published

in Notification No. G.S.R.654(E) in Gazette of India dated 23"

September, 2021, together with an explanatory memorandum.

51. G.S.R.655(E) published in Gazette of India dated 23th
September, 2021, together with an explanatory memorandum
notifying the manner of issue of duty credit for goods exported
under the Scheme for Remission of Duties and Taxes on Exported
Products and the conditions and restrictions governing the
issuance of duty credit, in accordance with paragraph 4.01(e) of
the Foreign Trade Policy.

(7)  Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at item

No. (xxx1v) to (xlviii) (6) above.
[Placed in Library, See No. LT 5205/17/21]

(8) A copy each of the following Notifications (Hindi and English

versions) under section 94 of the Customs Act, 1962:-

1. The Courier Imports and Exports (Electronic Declaration and

Processing) Amendment Regulations, 2021 published in

about:blank 17157
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Notification No. G.S.R.768(E) in Gazette of India dated 27t
October, 2021.

2. The Courier Imports and Exports (Clearance) Amendment
Regulations, 2021 published in Notification No. G.S.R.769(E) in

Gazette of India dated 271 October, 2021.
[Placed in Library, See No. LT 5206/17/21]
9) A copy of the PM CARES for Children Scheme, 2021 (Hindi and
English versions) published in Notification No. G.S.R.723(E) in Gazette
of India dated 7" October, 2021 under sub-section (3) of Section 15 of the

Government Savings Promotion Act, 1873.

[Placed in Library, See No. LT 5207/17/21]

(10) A copy each of the following Notifications (Hindi and English
versions) under Section 31 of the Securities and Exchange Board of India
Act, 1992:-

The Securities and Exchange Board of India (Foreign Portfolio Investors)

(Amendment) Regulations, 2021 published in Notification No.
SEBI/LAD-NRO/GN/2018/48 in Gazette of India dated 3™ August, 2021.

The Securities and Exchange Board of India (Foreign Portfolio Investors)
(Amendment) Regulations, 2021 published 1in Notification No.

SEBI/LAD-NRO/GN/2021/32 in Gazette of India dated 3™ August, 2021.
The Securities and Exchange Board of India (Foreign Portfolio Investors)
(Second Amendment) Regulations, 2021 published in Notification No.

SEBI/LAD-NRO/GN/2021/54 in Gazette of India dated 26™M October,
2021.
[Placed in Library, See No. LT 5208/17/21]
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(11) A copy each of the following Notifications (Hindi and English
versions) under Section 48 of the Foreign Exchange Management Act,
1999:-

The Foreign Exchange Management (Non-debt Instruments) (Amendment)
Rules, 2021 published in Notification No. S.0.3206(E) in Gazette of India
dated 9th August, 2021.

The Foreign Exchange Management (Non-debt Instruments) (Second
Amendment) Rules, 2021 published in Notification No. S.0.3411(E) in
Gazette of India dated 19 August, 2021.

The Foreign Exchange Management (Non-debt Instruments) (Third
Amendment) Rules, 2021 published in Notification No. S.0.4091(E) in
Gazette of India dated 51 October, 2021.

The Foreign Exchange Management (Non-debt Instruments) (Fourth
Amendment) Rules, 2021 published in Notification No. S.0.4242(E) in

Gazette of India dated 12th October, 2021.
[Placed in Library, See No. LT 5209/17/21]

(12) A copy each of the following Notifications (Hindi and English
versions) under Section 166 of the Central Goods and Service Tax Act,
2017:-

1. The Central Goods and Services Tax (Seventh Amendment) Rules,
2021 published in Notification No. G.S.R.598(E) published in Gazette

of India dated 29 August, 2021, together with an explanatory

memorandum.
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2. G.S.R.599(E) published in Gazette of India dated 20th August, 2021,
together with an explanatory memorandum seeking to extend form
GSTR 3B late fee Amnesty Scheme from 31.08.2021 upto 30.11.2021.

3. G.S.R.600(E) published in Gazette of India dated 29th August, 2021,
together with an explanatory memorandum seeking to extend the
timelines for filing of application for revocation of cancellation of
registration to 30.09.2021 where due date for filing such application
falls between 01.03.2020 to 31.08.2021 in cases where registration has
been cancelled under clause (b) or clause (c) of Section 29(2) of the
CGST Act.

4. The Central Goods and Services Tax (Eighth Amendment) Rules,
2021 published in Notification No. G.S.R.659(E) published in Gazette

of India dated 24 September, 2021, together with an explanatory

memorandum.

5. G.S.R.660(E) published in Gazette of India dated 24th September,
2021, together with an explanatory memorandum seeking to amend

Notification No. 03/2021 dated 23" February, 2021.
6. G.S.R.687(E) published in Gazette of India dated 30th September,

2021, together with an explanatory memorandum seeking to amend
notification No. 11/2017-Central Tax (Rate) so as to notify CGST rates

of various services as recommended by GST Council in its 45th meeting
held on 17.09.2021.

7. G.S.R.688(E) published in Gazette of India dated 30th September,
2021, together with an explanatory memorandum seeking to amend

notification No. 12/2017-Central Tax (Rate) so as to implement

about:blank 20/57
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recommendations made by GST Council in its 45th meeting held on
17.09.2021.

8. G.S.R.693(E) published in Gazette of India dated 30th September,

2021, together with an explanatory memorandum seeking to amend

notification No. 1/2017-Central Tax (Rate) dated the 28" June, 2017 to
give effect to changes in rates of certain goods as recommended by GST

Council in its 45™ meeting.

9. G.S.R.694(E) published in Gazette of India dated 30th September,

2021, together with an explanatory memorandum seeking to amend

notification No. 2/2017-Central Tax (Rate) dated the 28 June, 2017 to

give effect to exemption to seeds meant for sowing from levy of GST as
recommended by GST Council in its 45™ meeting.

10. G.S.R.695(E) published in Gazette of India dated 30th September,
2021, together with an explanatory memorandum seeking toamend

notification No. 4/2017-Central Tax (Rate) dated the 2gth June, 2017 to
give bring mentha oil from unregistered person to registered person

under reverse charge mechanism as recommended by GST Council in
its 45" meeting.

1. G.S.R.696(E) published in Gazette of India dated 30t September,
2021, together with an explanatory memorandum seeking toamend

notification No. 39/2017- Central Tax (Rate) dated 18 October, 2017

to give effect to changes in relation to fortified rice kernel used in ICDS

and other similar schemes as recommended by GST Council in its 45th

meeting.

12. G.S.R.697(E) published in Gazette of India dated 30th September,
2021, together with an explanatory memorandum seeking to exempt

about:blank 21/57
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(CGST on specified medicines used in COVID-19, up to 31%
December, 2021 as recommended by GST council in its 45th meeting.

13.G.S.R.763(E) published in Gazette of India dated 271 October, 2021,
together with an explanatory memorandum seeking to amend
Notification No 1/2017- Central Tax (Rate) dated 28.06.2017 so as to
prescribe uniform GST rate of 18% on permanent transfer of IPR of all

goods as recommended by GST Council in its 45th meeting held on
17.09.2021.

14. G.S.R.816(E) published in Gazette of India dated 18t November,
2021, together with an explanatory memorandum seeking to amend
Notification No. 1/2017-Central Tax (Rate) dated 28.06.2017 to correct
inverted duty structure in the case of textiles and footwear.

15. G.S.R.807(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend
Notification No. 11/2017-Central Tax (Rate) dated 28.06.2017 so to

implement recommendations made by GST Council in 45th meeting
held on 17.09.2021.

16. G.S.R.810(E) published in Gazette of India dated 18t November,
2021, together with an explanatory memorandum seeking to amend
Notification No. 12/2017-Central Tax (Rate) dated 28.06.2017 so to

Sth

implement recommendations made by GST Council in 45" meeting

held on 17.09.2021.
17. G.S.R.813(E) published in Gazette of India dated 18" November,

2021, together with an explanatory memorandum seeking to amend
Notification No. 11/2017-Central Tax (Rate) dated 28.06.2017 so to

about:blank 22/57
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implement recommendations made by GST Council in 4

about:blank

5t meeting

held on 17.09.2021.

(13)

[Placed in Library, See No. LT 5210/17/21]

A copy each of the following Notifications (Hindi and English

versions) under sub-section (7) of Section 9A of the Customs Tariff Act,

1975:-

1. G.S.R.522(E) published in Gazette of India dated 315 July, 2021,

about:blank

together with an explanatory memorandum extending the levy of
Anti-Dumping duty on Polytetrafluoroethylene originating in or
exported from Russia, up to and inclusive of 30th November,
2021 2021 in pursuance of the review initiated by the

Designated Authority, Directorate General of Trade Remedies.

G.S.R.523(E) published in Gazette of India dated 15! August,
2021, together with an explanatory memorandum seeking to
amend anti-dumping duty imposed on imports of on ' Wire Rod
of Alloy or Non-Alloy Steel' originating in or exported from
China PR vide Notification No. 48/2017-Customs (ADD), dated
the 9th October, 2017, for a further period till 31st January,
2022, on the request of Directorate General of Trade Remedies.

G.S.R.543(E) published in Gazette of India dated gth August,
2021, together with an explanatory memorandum seeking to
impose anti-dumping duty on imports of Phthalic Anhydride
originating in or exported from China PR, Indonesia, Korea RP
and Thailand, in pursuance of the anti-dumping investigation
findings issued by the Designated Authority, Directorate general
of Trade Remedies.
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about:blank

4. G.S.R.572(E) published in Gazette of India dated 12th August,

about:blank

2021, together with an explanatory memorandum seeking to
rescind notification No. 43/2016-Customs (ADD) dated S8th
August,2016 to revoke the levy of anti-dumping duty on imports
“Viscose Staple Fibre” from China PR and Indonesia.

G.S.R.585(E) published in Gazette of India dated 24" August,
2021, together with an explanatory memorandum seeking to
rescind notification No. 14/2016-Customs(ADD) dated 21st
April, 2016 to revoke levy of anti-dumping duty on imports of
“Bartum Carbonate” from China PR.

G.S.R.588(E) published in Gazette of India dated 25" August,
2021, together with an explanatory memorandum seeking
extending the Anti-Dumping Duty (ADD) on imports of "Axle
for Trailers" originating in or exported from People's Republic
of China, imposed vide Notification No. 54/2016- Customs
(ADD), dated 29th November, 2016, till 28th January, 2022.

G.S.R.590(E) published in Gazette of India dated 26th August,

2021, together with an explanatory memorandum seeking to
levy anti-dumping duty (ADD) on imports of “ Natural Mica
based Pearl Industrial Pigments excluding cosmetic grade ”
originating in or exported from China PR for a period of five
years till 25th August, 2026 based on the recommendation of the

Directorate General of Trade Remedies.

G.S.R.597(E) published in Gazette of India dated 27" August,
2021, together with an explanatory memorandum seeking to
amend Notification No.- 56/2018-Customs(ADD), dated 4th

December, 2018, extending the levy on ‘uncoated copier paper’

from Indonesia & Singapore upto 28th February, 2022 based on
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the recommendations of the Directorate General of Trade

Remedies.

9. G.S.R.607(E) published in Gazette of India dated 315" August,

2021, together with an explanatory memorandum extending the

levy on “Glass Fibre and Articles thereof” from China PR upto
315t October, 2021.
10. G.S.R.630(E) published in Gazette of India dated 14th

September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 54/2017 —Customs (ADD)
dated 17.11.2017 to amend the name of exporter from "Solutia
Europe BV” based on the recommendation of the Directorate

General of Trade Remedies.

1. G.S.R.637(E) published in Gazette of India dated 16t
September, 2021, together with an explanatory memorandum
seeking to levy anti-dumping duty on imports of 'Aluminium
foil' originating in or exported from China PR, Malaysia,
Thailand, Indonesia for a period of five years on

recommendation of Directorate General of Trade Remedies
(DGTR).

12. G.S.R.649(E) published in Gazette of India dated 22nd
September, 2021, together with an explanatory memorandum
seeking to rescind Notification No. 11/2016-Customs (ADD)
dated 29th March, 2016 so as to revoke the anti-dumping duty
imposed on ‘tyre curing presses’ from China PR, based on the

recommendation of Directorate General of Trade Remedies(
DGTR).

13. G.S.R.671(E) published in Gazette of India dated 29th
September, 2021, together with an explanatory memorandum

about:blank 25/57
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about:blank

14.

L

16.

about:blank

seeking to amend Notification No. 49/2017-Customs (ADD)
dated the 17th October, 2017 extending the levy of ADD on
‘Colour coated/pre-painted flat products of alloy of non-alloy
stee]” from China PR and EU up to 31st March, 2022 on

recommendation of Directorate General of Trade Remedies
(DGTR).

G.S.R.685(E) published in Gazette of India dated 30th
September, 2021, together with an explanatory memorandum
seeking extending the anti-dumping dumping duty imposed on
imports of “Glazed/Unglazed Porcelain/Vitrified tiles 1n
polished or unpolished finish with less than 3% water
absorption” originating in or exported from China PR, imposed
vide Notification No. 29/2017-Customs (ADD), dated 14th June
2017, for a further period till 28th February, 2022, on the request
of Directorate General of Trade Remedies (DGTR).

G.S.R.681(E) published in Gazette of India dated 30th
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 54/2018-Customs (ADD)
dated the 18th October, 2018 so as extending the temporary
revocation of the anti-dumping duty on straight length bars and
rod of alloy steel from China PR imported into India up to 31st

January, 2022 in public interest.

G.S.R.682(E) published in Gazette of India dated 30t
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 38/2019-Customs (ADD)
dated 25th September, 2019 so as extending the temporary
revocation of the anti-dumping duty on High Speed Steel of
Non-cobalt Grade from China PR, Brazil and Germany imported
into India up to 31st January, 2022 in public interest.
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about:blank

17.

18.

19.

20.

about:blank

G.S.R.683(E) published in Gazette of India dated 30t
September, 2021, together with an explanatory memorandum
seeking to amend Notification No. 16/2020-Customs (ADD),
dated the 23rd June, 2020 so as extending the temporary
revocation of the anti-dumping duty on flat rolled products of
steel coated with Aluminium or Zinc from China PR, Vietnam

and Korea PR upto 31st January, 2022 in public interest.
G.S.R.662(E) published in Gazette of India dated 24th

September, 2021, together with an explanatory memorandum
seeking to impose countervailing duty on “Aluminium Wire in
coil form/Wire Rod 1n coil form having diameter ranging from 9
mm to 13 mm” originating in or exported from Malaysia for a
period of 5 years based on the recommendation of Directorate

General of Trade Remedies.

G.S.R.684(E) published in Gazette of India dated 30t
September, 2021, together with an explanatory memorandum
extending the temporary revocation of the countervailing duty

on hot rolled and cold rolled stainless steel flat products from

China PR imported into India upto 315" January, 200 in public

interest.

G.S.R.712(E) published in Gazette of India dated 15
October, 2021, together with an explanatory memorandum
together with an explanatory memorandum seeking to extend the
levy of anti-dumping duty imposed on Imports of Jute Products

from Nepal and Bangladesh upto and inclusive of 315t May,
2022.
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1. G.S.R.715(E) published in Gazette of India dated 4™
October, 2021, together with an explanatory memorandum
seeking to extend anti-dumping duty on ‘Ceramic tableware and
kitchenware, excluding knives and toilet items’ originating in or
exported from Malaysia, to prevent the circumvention of anti-
dumping duty levied on ‘Ceramic tableware and kitchenware,
excluding knives and toilet items originating in or exported from
China PR vide Notification No. 4/2018-Customs (ADD) dated
the 21st February, 2018 on recommendation of Directorate
General of Trade Remedies (DGTR)’.

2. G.S.R.739(E) published in Gazette of India dated 14t
October, 2021, together with an explanatory memorandum
seeking to 1mpose Anti-dumping Duty on imports of “Aceto
Acetyl Derivatives of aromatic or hetrocyclic compounds also
known as Arylides™, originating in, or exported, from China PR

for a period of 5 years.

23. G.S.R.748(E) published in Gazette of India dated 20th
October, 2021, together with an explanatory memorandum
seeking to rescind Notification No. 06/2016-Customs(ADD)
dated 8th March, 2016, to revoke the levy of anti- dumping on

imports of “Phenol” from European Union, Singapore and
Korea RP.

2, G.S.R.753(E) published in Gazette of India dated 2279
October, 2021, together with an explanatory memorandum
seeking to rescind Notification No. 23/2016-Customs(ADD)
dated 6th June, 2016, to remove levy of ADD on

Polytetrafluoroethylene originating in or imported from Russia.
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2s. G.S.R.754(E) published in Gazette of India dated 22"
October, 2021, together with an explanatory memorandum
seeking to rescind Notification No. 24/2021-Customs(ADD)
dated 26th April, 2021, to remove levy of ADD on
Polytetrafluoroethylene originating in or imported from Korea
RP.

2%. G.S.R.771(E) published in Gazette of India dated 28t
October, 2021, together with an explanatory memorandum
seeking to impose anti-dumping duty on 'Seamless tubes, pipes
and hollow profiles of iron, alloy or non-alloy steel (other than
cast 1ron and stainless steel), whether hot finished or cold drawn
or cold rolled of an external diameter not exceeding 355.6 mm
or 14 "OD” originating or exported from China PR for a period
of 5 years on recommendation of DGTR.

2. G.S.R.760(E) published in Gazette of India dated 27t
October, 2021, together with an explanatory memorandum
seeking to further amend Customs Tariff (Identification,
Assessment and Collection of Countervailing Duty on
Susbsidised Articles and for Determination of Injury) Rules,

1995 to introduce Anti-Absorption provisions in these rules.

28. G.S.R.761(E) published in Gazette of India dated 27th
October, 2021, together with an explanatory memorandum
seeking to further amend Customs Tariff (Identification,
Assessment and Collection of Anti-dumping Duty on Dumped
Articles and for Determination of Injury) Rules, 1995 to
introduce Anti-Absorption provisions and make certain other

miscellaneous changes.
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2. G.S.R.789(E) published in Gazette of India dated 11th
November, 2021, together with an explanatory memorandum
seeking torescind the Notification No. 34/2016-Customs (ADD)

dated 141 July, 2016 by effect of which the anti-dumping duty
imposed on imports of ‘Plain Medium Density Fiberboard
having thickness 6mm and above’ originating in or exported

from Vietnam will be withdrawn on recommendation of DGTR.

30. G.S.R.790(E) published in Gazette of India dated 11t
November, 2021, together with an explanatory memorandum
seeking to impose Anti-dumping duty on imports of “Untreated

Fumed Silica” originating in, or exported, from China PR and
Korea RP.

31. G.S.R.794(E) published in Gazette of India dated [2th
November, 2021, together with an explanatory memorandum
seeking to impose Anti-dumping duty on “measuring tapes”
originating in or exported from Singapore and Cambodia, based
on the recommendations of the Directorate General of Trade
Remedies (DGTR) regarding anti-circumvention of the anti-

dumping duty imposed on measuring tapes from China PR vide
Notification No. 17/2020 dated 08.07.2021.

[Placed in Library, See No. LT 5211/17/21]

(14) A copy each of the following Notifications (Hindi and English
versions) under Section 24 of the Integrated Goods and Service Tax Act,
2017:-

G.S.R.689(E) published in Gazette of India dated 30! September, 2021,
together with an explanatory memorandum seeking to amend Notification
No. 08/2017-Integrated Tax (Rate) so to notify IGST rates of various

about:blank 30/57
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services as recommended by GST Council in its 45

17.09.2021.

meeting held on

G.S.R.690(E) published in Gazette of India dated 30th September, 2021,
together with an explanatory memorandum seeking to amend notification

No. 09/2017-Inttegrated Tax (Rate) so as to implement recommendations

made by GST Council in its 45th meeting held on 17.09.2021.

G.S.R.698(E) published in Gazette of India dated 30th September, 2021,

together with an explanatory memorandum seeking to amend notification

No. 1/2017- Integrated Tax (Rate) dated the 281 June, 2017 to give effect
to changes in rates of certain goods as recommended by GST Council in

the 45 meeting.

G.S.R.699(E) published in Gazette of India dated 30! September, 2021,

together with an explanatory memorandum seeking to amend notification

No. 2/2017- Integrated Tax (Rate) dated the 28M June, 2017 to give effect

to exemption to seeds meant for sowing from levy of GST as

Sth

recommended by GST Council in its 45™ meeting.

G.S.R.700(E) published in Gazette of India dated 30! September, 2021,

together with an explanatory memorandum seeking to amend notification

No. 4/2017- Integrated Tax (Rate) dated the 28t June, 2017 to give bring

supply of mentha oil from unregistered person to registered person under

reverse charge mechanism as recommended by GST Council in its 45th

meeting.
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G.S.R.701(E) published in Gazette of India dated 30! September, 2021,

together with an explanatory memorandum seeking to amend notification

No. 40/2017- Integrated Tax (Rate) dated the 18 October, 2017 to give

effect to changes in relation to fortified rice kernel used in ICDS and other

5th

similar schemes as recommended by GST Council in its 45" meeting.

G.S.R.702(E) published in Gazette of India dated 30th September, 2021,

together with an explanatory memorandum seeking to exempt IGST on

specified medicines used in COVID-19, up to 315" December, 2021 as

Sth

recommended by GST Council in its 45™ meeting.

G.S.R.764(E) published in Gazette of India dated 271 October, 2021,
together with an explanatory memorandum seeking to amend Notification
No 1/2017- Integrated Tax (Rate) dated 28.06.2017 so as to prescribe

uniform GST rate of 18% on permanent transfer of IPR of all goods as
recommended by GST Council in its 45th meeting held on 17.09.2021.

G.S.R.817(E) published in Gazette of India dated 18" November, 2021,
together with an explanatory memorandum seeking to amend Notification
No 1/2017- Integrated Tax (Rate) dated 28.06.2017 to correct inverted
duty structure in the case of textiles and footwear.

G.S.R.808(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend
Notification No 8/2017- Integrated Tax (Rate) dated 28.06.2017 so to

implement recommendations made by GST Council in the 45th meeting
held on 17.09.2021.
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G.S.R.811(E) published in Gazette of India dated 18" November,
2021, together with an explanatory memorandum seeking to amend
Notification No 9/2017- Integrated Tax (Rate) dated 28.06.2017 so to

implement recommendations made by GST Council in the 45th meeting
held on 17.09.2021.

G.S.R.814(E) published in Gazette of India dated 18t November,

2021, together with an explanatory memorandum seeking to amend

Notification No 14/2017- Integrated Tax (Rate) dated 28.06.2017 so to

implement recommendations made by GST Council in the 45th meeting
held on 17.09.2021.

[Placed in Library, See No. LT 5212/17/21]

(15) A copy each of the following Notifications (Hindi and English
versions) under Section 24 of the Union Territory Goods and Service Tax
Act, 2017:-

G.S.R.691(E) published in Gazette of India dated 30! September, 2021,
together with an explanatory memorandum seeking to amend notification
No. 11/2017-Union Territory Tax (Rate) so as to notify UTGST rates of

various services as recommended by GST Council in its 45th meeting held
on 17.09.2021.

G.S.R.692(E) published in Gazette of India dated 30th September, 2021,
together with an explanatory memorandum seeking to amend notification
No. 12/2017- Union Territory Tax (Rate) so as to implement

recommendations made by GST Council in its 45th

17.09.2021.

meeting held on

G.S.R.703(E) published in Gazette of India dated 30" September, 2021,

together with an explanatory memorandum seeking to amend notification

about:blank 33/57
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No. 1/2017-Union Territory Tax (Rate) dated the 28™ June, 2017 to give
effect to changes in rates of certain goods as recommended by GST

Sth

Council in the 45" meeting.

G.S.R.704(E) published in Gazette of India dated 30! September, 2021,

together with an explanatory memorandum seeking to amend notification

No. 2/2017-Union Territory Tax (Rate) dated the 28 June, 2017 to give

effect to exemption to seeds meant for sowing from levy of GST as

Sth

recommended by GST Council in its 45™ meeting.

G.S.R.705(E) published in Gazette of India dated 30th September, 2021,

together with an explanatory memorandum seeking to amend notification

No. 4/2017-Union Territory Tax (Rate) dated the 28" June, 2017 to give
bring supply of mentha oil from unregistered person to registered person

under reverse charge mechanism as recommended by GST Council in its

45th meeting.

G.S.R.706(E) published in Gazette of India dated 30th September, 2021,

together with an explanatory memorandum seeking to amend notification

No. 39/2017-Union Territory Tax (Rate) dated the 18™ October, 2017 to

give effect to changes in relation to fortified rice kernel used in ICDS and

other similar schemes as recommended by GST council in its 45th

meeting.

G.S.R.707(E) published in Gazette of India dated 30th September, 2021,
together with an explanatory memorandum seeking to exempt UTGST on

specified medicines used in COVID-19, up to 315" December, 2021 as

recommended by GST Council in its 45™ meeting.

about:blank 34/57
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G.S.R.765(E) published in Gazette of India dated 27% October, 2021,
together with an explanatory memorandum prescribing uniform GST rate

of 18% on permanent transfer of IPR of all goods as recommended by
GST Council in its 45th meeting held on 17.09.2021.

G.S.R.818(E) published in Gazette of India dated 18™ November, 2021,
together with an explanatory memorandum seeking to amend Notification
No 1/2017- Union territory Tax (Rate) dated 28.06.2017 to correct
inverted duty structure in the case of textiles and footwear.

G.S.R.809(E) published in Gazette of India dated 18™ November,
2021, together with an explanatory memorandum seeking to amend
Notification No 11/2017- Union territory Tax (Rate) dated 28.06.2017 so

to implement recommendations made by GST Council in the 45th meeting
held on 17.09.2021.

G.S.R.812(E) published in Gazette of India dated 18t November,
2021, together with an explanatory memorandum seeking to amend
Notification No 12/2017- Union territory Tax (Rate) dated 28.06.2017 so

to implement recommendations made by GST Council in the 45th meeting
held on 17.09.2021.

G.S.R.815(E) published in Gazette of India dated 18™ November,

2021, together with an explanatory memorandum seeking to amend

Notification No 12/2017- Union territory Tax (Rate) dated 28.06.2017 so

to implement recommendations made by GST Council in the 45th meeting
held on 17.09.2021.

[Placed in Library, See No. LT 5213/17/21]

(16) A copy of the Notification No. G.S.R.710(E) (Hindi and English
versions) published in Gazette of India dated 30th September, 2021,

about:blank 35/57
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together with an explanatory memorandum making change in the GST
compensation cess rates in relation to Carbonated beverages of fruit drink

or carbonated beverages with fruit juice as recommended by GST Council

in its 45 Meeting under Section 13 of the Compensation Cess Goods and
Service Tax Act, 2017.

[Placed in Library, See No. LT 5214/17/21]

(17) A copy of the Notification No. G.S.R.782(E) (Hindi and English

versions) published in Gazette of India dated 31 November, 2021 together
with an explanatory memorandum seeking to reduce the Road and
Infrastructure Cess collected as Additional duty of Excise on Petrol from
Rs. 18 per litre to Rs. 13 per litre and Diesel from Rs. 18 per litre to Rs. 8
per litre under sub-section (2) of Section 38 of the Central Excise Act,
1944.

[Placed in Library, See No. LT 5215/17/21]

e darera | 359 w3t (ST, YUY IRBR): AT e Sff, St
3{AYUI ¢at o I R A H FEfiad v U Ued IR W § :-

() (UPh) 9T fem, ggeRl & a¥ 2019-2020 & dTvd
gfddad @t T uld (=<l auT 3fUSH Twhun) dul
SaTgRifard o |

@h Y e, gl & a¥ 2019-2020 & HRIGIUT B
WDHR GRT THIT B T Ul (Gl qur 3iush

YEHR) |
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09/07/2022, 14:52

(2)

3)

4)

(3)

(6)

(7)

about:blank

about:blank

SWad (1) ¥ IfcaRad Tl & 9T Ued R @ § §U
feid & RN a=1H arell fdaror (=l quT Sivisfl dwhro)
|

[Placed in Library, See No. LT 5216/17/21]
(Th) THY RIS 3R TR gach 99 Isaa, Ricarar
& ¥ 2019-2020 & aA¥H Ufdde ot T ufa (G

qUT TS TEHROT) qUT G TErd T |

@  THI fRe-grexT 3R AR gad! 9Y Iua, Rcarar
& Iy 2019-2020 & HRIBRUT DI AIBR GRT JHIET
D1 T Ul (<! TUT 3FIST Thrn) |
Sqdad (3) H IfcRad U= &1 GHT Ued R 3@ | gU
fdde & ®RU g aren foRor (@< aur e
TIH) |

[Placed in Library, See No. LT 5217/17/21]
(UPh) THY e-degiu 9 Isdes, HaRdl & ay 2019-
2020 P TID UfddeT &t T ufa (3=t qur 3iisht
TIH) |
@) gAY Re-degiu 99 Isu8d, HIRN b ¥ 2019-
2020 & NP T[S BT Th Uld (FB=al aUT 3fUSi
TTHIT) dYUT I W QIO Ufdded |
@) THY RIe1-degiu 99 Tsu8d, HIRM &b a8 2019-
2020 & HRIDBIUN B WRHR gRT TJHIET D Th Ul
(Bt quT SfISh TEhr) |
ST (5) § Ifcafad v &1 9UT ued IR 3@ 4 gU
fdde & HRU < dran faaror (gt dur SRieh
TTH) |

[Placed in Library, See No. LT 5218/17/21]

(TH) JHY e fOeiRd, Smsolid & ay 2019-2020 &
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aiifis ufdded @ Th ufd (3=l aur sisl
TIHUT) JYT AATORITEId T |

@ gHI e BeiRE, Sieelid & ay 2019-2020 &
HRIBI Dt WBHR GRT JHIET Dt T Ufa (Bt
qUT 3UST HEHR0T) |

®) Iuad (7) # IfcalRdd T &I GHT Ued IR ¥@H | g
fode & HRU < dran faavor (gt dur SRieh
TIHN) |

[Placed in Library, See No. LT 5219/17/21]

(9 (@) P e SrgHuE AR URiew uRug, .
feell & 9y 2019-2020 & AP Ufdded Pl Th
gfa (et quT ISl Twpron) |

@ P e gy iR ufrermr uReg, T2
feel & au 2019-2020 & TS T@I3H DI TH
gfd (@<t JuT 3OSl TR dul 39 W
ATORI&T Ufdda |
@) T Ak srgEuUE SR ufRiemr uRwg, TS
fee & 9y 2019-2020 & BHBI B WHR
SRT HT& 1 T Ufd (3=t T SIS SXhw) |
(10) JYYad (9) H IfcaalRdd U=l &l GUT ged TR ¥ H gU
fdde & HRU g arar foavor (@< qur siush
IH) |

[Placed in Library, See No. LT 5220/17/21]
(1) (@H) g9 Ruen, Rfdwy, Tdie & av 2019-2020 &
aiitfes Ufdded &1 T Ufd (Rl qur sl

TEH0T) JYT TETIRITEd T |

@ gHY e, Rifded, Taid & ay 2019-2020 &

about:blank 38/57




09/07/2022, 14:52 about:blank

HTIHIU I TRHR GRT JHIT BT Th Ufd (‘B!
qYT 3US TEHROT) |
(12) IWed (11) H Ifcalad o= &1 U Ued IR @A H gT
fdde & ®RU qxA aren foeRor (@< Tur S
GIHIT) |

[Placed in Library, See No. LT 5221/17/21]
(13) (UPh) IuY & ToRId Wpal R uRkyg, MR &
ay¥ 2019-2020 & aTVH Ufdded &I T Ufd (e=<i!
T SIS TXHRT) dYT TRATARIEd o |
@) U e TR Wl fRien uikeg, TigTR &
¥ 2019-2020 & BBV B IRBR GRT JHIET
D1 Th Ul (Rl TUT SRS IR |
(14) IYYad (13) H IfcaiRad U=l &l 9T Ued R @ | gU
fdde & HRU g arar foavor (@< qur siush
IH) |

[Placed in Library, See No. LT 5222/17/21]
(15) (TP) Ui\ &1 gy e =M, Siaed & ay 2018-
2019 3R 2019-2020 & AN Ufdde &I TH Ufd

(fB=<t qUT 3Tl TTHRT) TUT AQTURM ST T |

@ ufm §1 gAY Ren A, Sidaear & ay 2018-
2019 3R 2019-2020 & PRGN Bl WHR R
THT&T D1 Teb Ui (gl TUT SISt HIHRD) |
(16) JUY (15) H IfcwiRdd U=l &l GUT ged TR @A H gU
[ddd & HRU UM aid ol f[davur (gt dur 3ish
IH) |

[Placed in Library, See No. LT 5223/17/21]
(17) (UP) T e ovd, fasaddRA & a¥ 2019-2020 &
qifie Ufdded @ T ufd (Rl aur siUsh

about:blank 39/57
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TEDHT) TUT RATIRN ST TR |

@hH  JaU e HRd, faeaTdqRd & 99 2019-2020 &
HRIEU B! DR gRI THET B T ufd (R
dYUT 3US TLHROT) |

(18) IWe (17) ¥ IfcalRad Tl & IHT Ued R @ H g¢
fddid o HRUT G arel faavur (fg=at auT 3i3Si TXheu)
|

[Placed in Library, See No. LT 5224/17/21]
(19) (Uh) THY R AERIY Uit e uRvg, gos &
ay 2019-2020 & aTF Ufdde ot Ts ufd (o<
qUT 3T TEHR) |
@) Y e 7ERIy uuiie fRigor uikvg, gas &
gy 2019-2020 & BIHUBIU B IRBR GRT JHIET
D1 Th Yfd (fe=dt dUT 3iTS IR |
(20) JYYdd (19) H IfcaiRad U=l &l GUT Ued WR @ H g
fdde & ®RU WA gren foaRur (@< qur 3
TEHT) |

[Placed in Library, See No. LT 5225/17/21]

21) HRAT G Wfe! SRIM (Ufeds-arsde UReRY) sifafam,
2017 B URT 48 & 3fdiid FEfeRad g3l @1 teh-ush ufd (3=l
dUT USIT TIHRN):-
(UdH) H1.3MM4727(30) S 15 AdWR, 2021 & HURd & Uz H
THTRIT G UT TUT SN YR a1 Nt TR HioTe
dCh FRABGH JACM B IR A |

@)  BL3M4728(30) Sl 15 da%R, 2021 & HRd & ISy H
THTIRIT G UT TUT S R G- U] T=IH R &
AT P IRAG |

about:blank 40/57




(@) PL.3AT4604(30) Sl 6 FdRR, 2021 & HRd & IoUT H
TERTIRIA G3HT AT YT S HRATT o1 W] SR SFRAdT
§1.2F PRIHH HACM B IRH G |

@AR) BI.3H1.4605(30) S 16 TR, 2021 & HRd & JSUF §
YT §3HT UT TUT S HR o1 Uit R HFTAR
& IIRMHIRAR |

[Placed in Library, See No. LT 5226/17/21]

e darea A I WA (BT GUTY RPR) : AT 3 S,
3P AFAG I H FHfIRad U IuT Ied W ITAT§ :-

1) () YR Ui 9RE @ @”R9 (R
fawafaeed), aRIURT & ay 2019-2020 & ATY®
YfcracT o1 Teb Ufd (fe=<t T 3iTieil T¥hw) |
@) URd™ uWEfel dwE @RI fig
faeafaemay), IRTURT & av 2019-2020 & AVH
oIar3fl i Teb Ufd (fgwal auUT 3Tl TEhon) qul
39 IR ORI Ufdde |
@) YRdE  URIfel RE @R B
fovafaened), aRORT & a¥ 2019-2020 &
HTABHU HI TRBR gIRT JHIET Bl Th Ufd (‘=<
dUT 3US HTHY) |
@) SWH (1) ¥ IfcaRad Tl & g4 Ued R 3@ § g
fade & ®HRU A aren faavur (gt aur sivsi
IH) |

[Placed in Library, See No. LT 5227/17/21]
@) () YR I WEfd! SR, YRATS, gaa &
gy 2019-2020 & dI¥® Ufdded @i TH Ui

(&=t TUT 3l TTp M) qUT A[TURNET T |

about:blank 41/57
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4

S)

(6)

about:blank

about:blank

@)  HRAH LI Wi IR, YRArs, gac &
¥ 2019-2020 & TP w@T3Mf Dt TP Ul (<!
dUT 3T TXHRUN) dUT I W ADTURIE

gfdda |
@) HRAH JIT W= =M, YRars, gaa &
gy 2019-2020 & HRIBRON DI DR GIRT FHIET
D1 T Ufd (Rl U 3RS Tape) |
Iuad (3) § Ifcarfad vaAl &l g1 ged IR 3@ I gU
fade & ®RU A arar g (@<l dur sih
IHRN) |

[Placed in Library, See No. LT 5228/17/21]

(UPH) HRATT URNfIe] GRITH e, el & ay 2019-
2020 & AP Yfdded &1 U Ufd (gl auT
3G TEHRUT) TUT TRATIRI AT R |

@  HRJT YNt I Uer, Ue-r & ay 2019-
2020 & dMN® @rsll B THh Uld (el au
SIS TXHRUT) dUT 39 W AaToRtef ufdag |

@) HRAT Uenfiie! YRIT gedr, e & 9y 2019-
2020 & HRIBIU Bt DR GRT JHIT Bt Th

gfa (‘B! auT 30l TXHr) |

I (5) H Ifcafad U=l &1 gHT Ued IR @ § gU
facid & SR A arar fomo &= qur iU
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(7)

)

)

about:blank

about:blank

TEH) |

[Placed 1n Library, See No. LT 5229/17/21]

(UPH) HRAT Urenfie! g=i[ fovufa, fasufa & o

@

2019-2020 & dIf¥e Hfddad &1 T ufd (Bl
qUT TSI TXHRT) |

YR Urenfiiet dviF fovufa, fovufd & ad
2019-2020 & dINie ATl &I & ufd (Bl

dUT 3iUS TIERUN) dUT I W AETURIET
gfdded |

@) HRd Wit I=IF fasufd, fasufd & ad

2019-2020 P BBV Bl TRDBR GRT JHI&T D1
T Ul (fewal auUT SRISH T¥ahr) |

SWad (5) H Ifcafad o=l &1 YT Ued WR [a4 H gU
fddid & SR TH ardd af [davor (@<t dur st

TEH) |

[Placed 1n Library, See No. LT 5230/17/21]

(UH) HRA™ Wit GRE A, Hal & ¥ 2019-

@

2020 & dIfN® Ufdded &1 Th ufa (Rt au
3USI HIBHR) |

YRA U GRE SS®!, SSdl & ay
2019-2020 & TP o@rsf &t UH ufad (el

dur SIS TWHRON) dUT 39 W AETuRieT
gfdda |

@) YR Urenfiie! = H#8l, #8l & ay 2019-

2020 F PR Bl WBHR gRT JHIET BT TH
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(10)

(11)

(12)

(13)

(14)

about:blank

about:blank

ufar (R dur sl gwheu) |
SWgE (9) § fcafad U=l &1 91T Ued R 3@ H gu
fadd & HRU g aren fgavor (@<l dur st
TTHN) |

[Placed in Library, See No. LT 5231/17/21]
(Uh) I TRt WRIF, RAAT &b dY 2019-
2020 o AP Yfdaed P! P Ufa (el auT
ST TXHRUT) dUT TRATuRIferd o |
@) I WIS IRIM, PRAAl & ay 2019-
2020 F BB Bl WBR gRT JHIET BT Th
gfd (fe=at auT SISl Twhr) |
J9dad (11) § IfcaaRad T &I 9T Ued TR 3@ H g
fddd & HRU WA aren fdavur (fg=<at aur sivsi
TIHR) |

[Placed in Library, See No. LT 5232/17/21]

(UD) AT YT TRM 38 U, dreuceiied

& Iy 2017-2018 ¥ 2019-2020 & AP UfdacH

P TH Ul (<l Tur IS TxHRn) dul
ETORIf&d o |

@) < Ui =M 3y Uew, dreucaiied

& TN 2017-2018 T 2019-2020 P HIIBR] B

IRBR GRI JHIET o Th Uld (el TuT Ui

AIPRN) |

S (13) H Ifead wail &1 IHT Ucd IR 3@ H §U
facid & PR T arel IiF faavor (Rt qur sffst

44/57



[Placed in Library, See No. LT 5233/17/21]
15) (TPh) AT YRS TR, YR & 99 2019-2020
& dIte Ufdded &1 Us Ufd (R duT 3ish
TEHIY) |
@) I TR TR, GIYR & a¥ 2019-2020
& A aars ®f U ufd (Bl aur siish
BN TUT 39 WR AW Ufdda |
@) I Y] TR, YR & a¥ 2019-2020
P BB Bl WHR gRT JHIT BT TP Ufd
(&=Et U1 3T THrT) |
16) I (15) ¥ IfcalRad T & THT Ued TR 3T H U
fddd & HRU WA aren fdavur (fg=<at aur sivsi
TIHY) |

[Placed in Library, See No. LT 5234/17/21]
17) (D) AL WIS TRIM, J$bAl & ¥ 2019-
2020 & difed Ufdae &1 U ufd (gl au
RIS TRXEHRT) dUT TRaTaRIferd o |
@ I W SR, ISBAT & a8 2019-
2020 F BB Bl WBR gRT JHIET BT TH
gfa (=<l aur 3iTSt TXmvo) |
18) I (17) H Ifcalad vl &l T4 Ued IR 3@ H gU
fadd & HRU <A aren [AaRur (@< aur st
TIH) |

[Placed in Library, See No. LT 5235/17/21]

19) (UP) AT W] IR, IR & a8 2019-2020

about:blank 45/57
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(20)

21)

(22)

(23)

about:blank

about:blank

& dIffie Ufdded @ T Ufd (Rl aur st
TIHRUT) qYUT TATIRIEd TR |
@ T YR G-I, IRTd & 9 2019-2020
& BBV DI WBR GRT JHIET B Th Yl
(RSt Ut SIS X |
J9dad (19) H# IfcaRad T2 &1 GHT ged IR 3@+ H gU
fadd & HRU <A aren fAaRur (B< qur 3w
TEH) |

[Placed in Library, See No. LT 5236/17/21]
(Uh) AT WM T=FE BeiRy, Eeid & au
2019-2020 & TP Ufdded &I T Ufd (Bl

TYUT ST TXH0T) TUT SRATIRITEd 9 |

@) TR Urefie! TRE feRE, omsulid & ay
2019-2020 & HTAHRU] BT YIDHR GIRT JHIET B
T Ufd (fg=t aur Sidisl W) |

ST (21) H Ifcafad Tl &1 U7 Ued IR 3T H §U

fcie & RO g are faavor (Rt qur sEsh

TIDHR) |

[Placed in Library, See No. LT 5237/17/21]
(UP) YR Jeeq TRM IR, SR & a8
2021-2021 & dIf¥® Ufdded @1 T ufd (et

dYT SUSH TXH0T) TUT RATIRIEd < |

@ URAE UeYd HRIM IR, IGIR & dY
2021-2021 P BTIBRU] Bl IIBR GRT JHIT BT
Teh Ui (=<l qur iUl dwehr) |

[Placed in Library, See No. LT 5238/17/21]
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(24)

(25)

(26)

27)

(28)

about:blank

about:blank

(UH) AT dYT IRgepal faeey, s foedt & Iy
2019-2020 & dTYP Ufddad @ T uld (Bl
JYT 3USH TXH0T) TUT RATIRITEd < |

@) A argeen e, el & o
2019-2020 & BRIDU] BT IHR GRT FHIET Bl
Teh Ul (& T STl W) |

SUYeT (24) H Ifefd U=l 1 GHT Ued W 3@ H §U

fadd & BRU T dren fgavr (Rt qur sl

PR |

[Placed in Library, See No. LT 5239/17/21]

(P) URAE T IYH IFRR, AFRR & a8

2017-2018 ¥ 2019-2020 & VP Ufddad HI Th

gfd (83l qUT 3US TXH0T) TUT eRaraRifea
o |

@) YR Y& IIM IPRR, AFRR & ay
2017-2018 T 2019-2020 F BB HI IBR
SR1 GHIET P T Ufd (f=<l dqur siTelt dhrun)
|

ITYad (26) H IfcdRad T3 &I GUT Ied IR @ H gU

fade & SR <= a1 o faavor (gt aut s

TIH)) |

[Placed in Library, See No. LT 5240/17/21]
(UH) HRA™ o1 Ui =M, Taee! & au
2020-2021 & Y& Hfdded &1 T ufd (el

qUT 3Tl TIHRT) |
@) YHRAE I Wefie! RIF, aeel & ay
2020-2021 & NS @13 B TH Uld (Bl
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duT 3fUSH B0 qUT 39 W oRaTuRie
gfdde |

@) HRAT I Wi TR, qaeet & ay
2020-2021 & HRIBIU Bl WRBR GRT JHIET Bl
TS Ufd (8=t auT 3iUSh Thr) |

[Placed 1n Library, See No. LT 5241/17/21]

29) (UPH) YR WD TR i, Tz & a8 2020-
2021 & dIfie Ufdded @ Th ufd (@l duT
3USI HIBHR) |

@) YURAHE RS SRIM 91, T s & a9 2020-
2021 & TG Tl &I T Ufd (@<l aur
SIS BT TUT I TR AFTURI&T Ufcde |

@) HRATT U=NfTe! TRIM §itd, JH s & a8 2020-
2021 & BBV B PR gRT JHIET BT TH
gfd (g5t auT 3Tl Txmu) |

[Placed in Library, See No. LT 5242/17/21]

30) feco fawafdemey, Aot & av 2019-2020 & AMVH
cRar3fl i U Ufd (Bl TUT 3USH TXH0N) TUT 39 W
aTgRien ufdde |

31) IWE (30) H IfcaRad vl & T4 Ued TR 3@ H gU
fadd & HRU <xA aren fAaRur (B=< qur 3t
GIH) |

[Placed in Library, See No. LT 5243/17/21]

(32) (TH) -¥Fd §F <, ofedn, 78 faeel & a¥ 2019-

about:blank 48/57
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33)

(34)

35)

(36)

about:blank

about:blank

2020 & At Ufddad &1 T ufa (Rl dur
RIS TXHRUT) qUT TRATaRIferd o |
@) AT §F e, 3f3an, 8 el & av 2019-
2020 F PR B WBHR gRT JHIET B TH
gfd (8=t au 3iTsh T |
SWad (32) T IfewiRad uAl &1 G471 Ued UR 3@ H gU
fadd & HRU <A aren fAaRur (B< qur 3w
TEH) |

[Placed in Library, See No. LT 5244/17/21]
(UH) AL ﬁl@]’lﬁﬁ YRM GHRR, HRER & au
2019-2020 ¥ T HfdE Pt U ufa (=<
TYUT ST TXH0T) TUT SRATIRITEd 9 |
@hH I WS TRME gHRE, THRER & a8
2019-2020 % DHRIDBRU DI WRBR GRT THIET P
T Ufd (o<l auT iUl Tapr) |
J9gad (34) H IfcaRad T I GUT ged IR 3@+ H gU
fade & ®HRU WA aren faavor (gt aur s
TIDHR) |

[Placed in Library, See No. LT 5245/17/21]

(UH) HRA fYTifAe! fagm v denfier gwim,
RraqR & 99 2020-2021 & AP Ufddad & Th
gfa (<l duT 3iUSl T¥HR0n) duT aaraifard
o |

@) YR et fage e e d=im,
IR & a9 2020-2021 & HRABIV DI IRPR
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aR1 gHIe o1 T Ul (=<l au1 SRISH TXape)
|

[Placed in Library, See No. LT 5246/17/21]

(37) (Th) YR YaY AR 7, S & a9 2019-2020
& ditieh Ufdded &t T ufd (=<t aur sis
TEHUT) TUT TRATIRI T TR |

@) YHRAHE Uy IR 1, o7 & 99 2019-2020
& BB Bl WRPR GRT JHIET B TH Ufd
(B=at U1 3T Thr) |
(38) I (37) ¥ Ifcalad T & U Ued TR ITA H g
fade & ®HRU WA aren faavur (gt qur sivsh
GIHIY) |

[Placed in Library, See No. LT 5247/17/21]

(39) (UP) YR Y&y T HIRIYR, HIRAGR & Y 2019-
2020 & dIft® Ufddad &1 U ufa (Rl dqur
SFISTT TXHROT) qUT TRATaRIferd o |

@) YR Uy R HRIQR, HIRAGR & T8 2019-
2020 & BB DI RPR gRT JHIET D Th

gfd (Bt auT 3RISH T&hr) |
40) I (39) H IfcaRad vl &l T4 Ued IR 3@ H gU
fade & ®HRU WA aren faavor (et aur st
GITHY) |

[Placed in Library, See No. LT 5248/17/21]

41) (TH) RO Uy T RRAR, RRAR & a¥ 2019-

about:blank 50/57
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(42)

(43)

(44)

(45)

(46)

about:blank

@

about:blank

2020 o A Ufddad &I Te Ufd (gl au
ST BT YT <RaT-TRIEd o |
HRAT Uey TR RRAR, RRAR & a9 2019-
2020 & PTG Bl IRBR GRT JHIET DI TH
gfd (=<l Tt 3USH S |
SWad (41) H IfcaRad U=l &) THT Ued R 9
T gU fadie & ®HRUT g1 aran faaror (gl aut
SUSH GIHR) |

[Placed in Library, See No. LT 5249/17/21]
YR Uy S faRmarge 14, faxmaueq &
gy 2019-2020 & FIY® Ufdded &t U Ufd (le=<i
T 3ol HXBROT) TUT AAT-URIad g |
YR Yy G fa=mrarge 19, fazmaue-q &
gy 2019-2020 & BRIBIUN Bl YIDBR GRT JHIE
&1 T Uld (‘Rat auT TSt Txepe) |
SWad (43) H IfcwRad Tl &1 TUT Ued WR 9
T gU fade & ®HRUT gRIA aran faavor (@<t aut
SUSH HIHR) |

[Placed in Library, See No. LT 5250/17/21]
HRAM UeY TR ST, ST & gy 2019-
2020 & dI® Hfdded @ T ufa (@< du
ST BN YT <RAT-URIed o |
YR U GRI ST, e & 98 2019-
2020 & HTABRU] Bl IRBR gRT JHIET DI Th

vfel (=<t T St YD) |

STe (45) H IfcaRad U & T Ued IR 3@
o gT fade & SR g aran faaror (@<t aut
SIS HEHIT) |
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about:blank

[Placed in Library, See No. LT 5251/17/21]

47) (P) HRAG o1 Wi GRE I, A & 9y

(48)

(49)

(50)

D)

about:blank

(@

(Up)

@

2017-2018 & TP Ufdded &I T Ufd (el
T ST TXH0T) qUT RAl-URIfed o |
YR a1 Ui S I, I & au
2017-2018 & HTIBRU] B TRHR GRT THIET DI
T Ul (fe=al T 3f2sh TXHhw) |
Gcréi‘dﬁ(w)ﬁmuﬁ‘fﬁmn Jod UR 39
T gu facid & SR g=1iA ara faarur (fg=dt qur
SfUSI TIHR) |

[Placed 1n Library, See No. LT 5252/17/21]
YR qEa1 U], feomga ofR faffmior
YR, HId o a8 2018-2019 b TN Ufcdar
a1 Th ufd (3=l aur 3USH YTh0n) qUT okal-
ORIf&d o |

YR qE1 renfie!, feomga ok fafmior
TR, BT b dY 2018-2019 o HRAGRU Dl
WRHR gRT JHIET Dt T ufd (Bl aur 3sh
L) |
Gtrgia%r(@)ﬁaf%af@ﬁua‘fﬁﬂm Jod IR 38
T gu fadid & HRUI g1 arar faearur (@<t qur
SUSH HIHR) |

[Placed in Library, See No. LT 5253/17/21]
YR 1 Ui G @lel, diel & 9y
2019-2020 & dI¥® Ufdded & Te Ufd (8=l
T SFISH TXH0T) qUT TRAT-URIEd o |

YR LI Wi TR Biel, el & ay
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(52)

(53) (UP)

(54)

(55) (Ud)

2019-2020 & DBTUDHIU bl IRPR §RT JHIET P
Teh Ui (fe=dl U1 Uit JIhr) |

Gcréaﬁ(snﬁa%@ﬁua‘fﬁﬂmwwwﬁ
¥ gU fdcid & BRI &= arar faavor (=<t aut
SfUSI TXHI) |

[Placed 1n Library, See No. LT 5254/17/21]
YR -1 URTDT SR, AR & 99 2019-
2020 & dIte Hidded &I Th ufd (gl aur
ST BT YT <RaT-TRIEd o |
YR a1 TNIe! SR, TR & a8 2019-
2020 & PRI B IRBR GRT FHIET Bt Th
gfd (et aUT 3USH IWHr) |

[Placed in Library, See No. LT 5255/ 17/21]
SWa (53) | SediRId T &l JUT Ued TR @
o gU fade & SR g aran faavor (@<t aut
3TST THR) |
YR I Wit 9, Heamf, & au
2017-2018 3R 2018-2019 & TP Ufadegd ot
T Ul (Fe=at T i3Sl TXhw) |
YR a1 Uil SRy, dedarlt, & 9y
2017-2018 3R 2018-2019 & TP wR@r3f @t
Us Uid (<l auT 3OSl Ixaeon) dur 39 W
RAT-TRIEM Ufdde |

@) YR G Wit 9, Heaml, & ay

(56)

about:blank

2017-2018 3R 2018-2019 P BRIDBIU] Hl TXDHR

GR1 gHI& o T ufd (el a1 RIS T¥ehrn)
|

ST (55) H SfcaaRad T &1 THT Jed TR @
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H gU fadid & SR A a1 &l faaRor (fg=<t
YT 3T GTHOT) |
[Placed in Library, See No. LT 5256/17/21]
(57) (%) HMRAG @1 Ao IRiF, fAerRuw!, &
¥ 2019-2020 & dTNG Ufdded ot T Ufd (Bt
YT ST TXH0T) qUT TRAl-URIfed o |

@) MR I gt $viF, fosfrmen, &
gy 2019-2020 & HTADBUN B IXHR GRT JHIET
D TP Uid (e TUT TSIt TIDHR) |

(58) ST (57) H SfcaalRad Ul &1 THT Ued R 9
T gt fade & SR gWiA aran faavor (=<t aut

SUSH GIHR) |
[Placed in Library, See No. LT 5257/17/21]

(59) I YR db-tep! R1&m gikeg fafTH, 1987 BT ¢RI 24 &
3t SR T U, 3. Useic s/ diuvsudlay. fefwi/2021
Sl 14 3SR, 2021 DI HRA & o0 H YHIRId gs df a7 o ffad
YR de-iep Rie fafFaq (SR ek g9 31w Sui—aiT/carar
2017 fR1er0r yal &1 giaeT & o1 Ul (R aur ish T |

[Placed in Library, See No. LT 5258/17/21]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(DR. BHAGWAT KARAD): I beg to lay on the Table:-
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(1) A copy of the Annual Report (Hindi and English versions)
of the Oriental Insurance Company Limited, New Delhi, for
the year 2020-2021, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon
under sub-section 1(b) of Section 394 of the Companies Act,
2013.

[Placed in Library, See No. LT 5259/17/21]

(2) (1) A copy of the Annual Report (Hindi and English
versions) of the National Bank for Agriculture and Rural
Development, Mumbai, for the year 2020-2021,
alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by
the Government of the working of National Bank for

Agriculture and Rural Development, Mumbai, for the
year 2020-2021.

[Placed in Library, See No. LT 5260/17/21]

(3) A copy of the 51% Valuation Report (Hindi and English versions) of

the Life Insurance Corporation of India, Mumbai, as on 315 March, 2021.

[Placed in Library, See No. LT 5261/17/21]
(4) (1) A copy of the Annual Report (Hindi and English
versions) of the Life Insurance Corporation of India,
Mumbai, for the year 2020-2021.
(11) A copy of the Review (Hindi and English versions)
by the Government of the working of the Life
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09/07/2022, 14:52 about:blank
Insurance Corporation of India, Mumbai, for the
year 2020-2021.

[Placed in Library, See No. LT 5262/17/21]

(5) A copy each of the following Notifications (Hindi and English
versions) under Section 53 of the Pension Fund Regulatory and
Development Authority Act, 2013:-

The Pension Fund Regulatory and Development Authority (Custodian of
Securities) (Amendment) Regulations, 2021 published in Notification No.

F. No. PFRDA/12/RGL/139/10 in Gazette of India dated 2274 September,
2021.

The Pension Fund Regulatory and Development Authority (Salary and
Allowances Payable to and Other Terms and Conditions of Service of
Chairperson and Whole-time Members) (Third Amendment) Rules, 2021

published in Notification No. G.S.R.731(E) in Gazette of India dated 12th
October, 2021.
[Placed in Library, See No. LT 5263/17/21]

(6) A copy of the Canara Bank Officer Employees’ (Discipline and
Appeal) Amendment Regulations, 2021 (Hindi and English versions)
published in Notification No. F. No. HRW:IRS:124C:LW:3231:2021 in

Gazette of India dated 29 July, 2021 under Section 19 of the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970.

(7)  Statement (Hindi and English versions) showing reasons

for delay in laying the papers mentioned at (6) above.

[Placed in Library, See No. LT 5264/17/21]
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(8) A copy of the Registration of Assignment of Receivables
(Amendment) Rules, 2021 (Hindi and English versions) published in

Notification No. G.S.R.732(E) in Gazette of India dated 14t October ,
2021 under Section 33 of the Factoring Regulation Act, 2011.

[Placed in Library, See No. LT 5265/17/21]

9) A copy of the Notification No. S.0.4145(E) (Hindi and English
versions) published in Gazette of India dated 8th October, 2021, together

with an explanatory memorandum making certain amendments in

Notification No. S.0.379(E) dated gth February, 2017 under sub-section
(3) of Section 36 of the Recovery of Debts and Bankruptcy Act, 1993.

[Placed in Library, See No. LT 5266/17/21]
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